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vkns'k@ ORDER 

 
PER: R.C. SHARMA, A.M. 
 
 This is an appeal filed by the assessee against the ex parte order 

of ld.CIT(A)-3, Jaipur dated 13/03/2019 for the A.Y. 2010-11 in the 

matter of ex parte order passed U/s 144/147 of the Income Tax Act, 

1961 (in short, the Act). 

2. No body has appeared on behalf of the assessee in spite of service 

of notice. From the record, I found that the assessee had not appeared 

before the A.O. even after giving so much opportunity, therefore, the 
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A.O. finally passed order U/s 144 of the Act. I found that even before the 

ld. CIT(A) in spite of giving so much opportunities, no body appeared 

before him on behalf of the assessee, accordingly, the ld. CIT(A) has 

dismissed the appeal of the assessee. Even in respect of merits of the 

addition, I found that the addition was made on account of cash of Rs. 

11,63,500/- found to be deposited in the bank account maintained with 

ING Vasya Bank, C-Scheme, Jaipur. Nothing was placed before me so as 

to persuade me to deviate from the findings so recorded by the A.O.. 

Accordingly, I do not find any infirmity in the addition so made in respect 

of cash deposit in the bank account. The source of could not be 

explained by the assessee. 

3. In the result, appeal of the assessee is dismissed. 

  Order pronounced in the open court on 23rd July, 2019 

 
            Sd/- 
              ¼jes'k lh 'kekZ½    
           (RAMESH C SHARMA)   
            ys[kk lnL;@Accountant Member 
 

Tk;iqj@Jaipur  

fnukad@Dated:- 23rd July, 2019 

*Ranjan 
vkns'k dh izfrfyfi vxzsf’kr@Copy of the order forwarded to: 

1. vihykFkhZ@The Appellant- Shri Sita Ram Sharma, Jaipur 

2. izR;FkhZ@ The Respondent- The I.T.O., Ward 7(2), Jaipur. 

3. vk;dj vk;qDr@ CIT  
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4. vk;dj vk;qDr¼vihy½@The CIT(A) 

5. foHkkxh; izfrfuf/k] vk;dj vihyh; vf/kdj.k] t;iqj@DR, ITAT, Jaipur 

6. xkMZ QkbZy@ Guard File (ITA No. 736/JP/2019) 
 

               vkns'kkuqlkj@ By order, 
 
 

          lgk;d iathdkj@Asst. Registrar 
 


